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[Mr. Speaker]

wrong or right. If you want, you can
change them. I do pot think it applies
to others and not to you. You are in
the Rules Committee and have been
taking active part in its deliberations.
The rules provide that when there is
no time or for any other reason, the
House is adjourned, only a written
statement js to be layd on the Table
of the House.

SHR] JY?TIRMOY BOSU: This is
a very unusual type of statemenl...

MR SPEAKER: May be usual or
unusual. . I have not heard any
usual statement from you; jt is always
unusual. Fortunately, for two days
you were not here, the work was
gomng on smoothly.

Raiwways Rep TariFr (Firre AMEND-
MENT) RuLes, 1878

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): 1 beg to lay on
the Table a copy of the Rajlways Red
Tanff (Fifth Amendment) Rules, 1978
(Hindi and English versions) publish-
ed in Nofification No. G.S.R. 913 in
Gazette of India dated the 15th July,
1978, jssued under gection 47 of the
Indian Railways Act, 1880, [Placed in
Library. See No. LT-2584/78 ]

No1iFicyrioNs UNDER INCOME-TAX AcT,
1961, WeALTH Tax  (AMENDMENT)
Rures, 1878, rrc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:—

(1) A copy each of the foilowing
Notifications (Hindi and English
versions) under section 2086 of the
Income-tax Act, 1961: —

(i) The Income-tax  (Third
Amendment) Rules, 1978, publish-
ed in Notification No. S.0. 222(E)
in Gazette of India dated the 31st
March, 1978.

(ii) The Income-tax (Fourth
Amendment) Rules, 1978, publish-
ed in Notification No. 8.0. 351 (E)
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in Gazette of India dated the 24th
May, 1078

(iii) The Income-tax (Fifth
Amendment) Rules, 1978, publish-
ed in Notification No, 8.0, 355(E)
in Gazette of India dated the 25th
May, 1978.

(iv) The Income-tax (Sixth
Amendment) Rules, 1878, publish.
ed in Notification No. 8.0, 383(E)
in Gazette of India dated the 28th
May, 1978,

(v) The Income-tax (Seventh
Aniendment) Rules, 1978, publish-
ed in Notification No. S O. 433(E)
in Gazette of India dated the Tth
July, 1878

(vi) The Income-tax (Eighth
Amendment) Rules, 1978 publish-
ed in Notification No. S.0. 4684(E)
1n Gazelte of India dated the 24th
July, 1978 [Placed in Labrary.
S¢e No L.T-2585/78 ]

(2) A copy of the Wealth-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. 8.0, 434(E) in
Gazette of India dated the Tth July,

1978 under sub-section (4) of
section 46 of the Wealth-tax Act,
1957, [Placed in Library. See No.
LT-2586/78.]

(3) A copy of the Gifi-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. S.0. 435(E) in
Gazette of India dated the Tth July,
1978, under sub-section (4) of section
48 of the Gitt-tax Act, 1958. [Placed
in Library. See No, LT-2587/78.]

(4) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1978 (Hindi and English
versions) published in Notification
No., S.0. 438(E) in Gozette of India
dated the Tth July, 1978, unfler sub-
section (3) of gection 25 of the Com-
panies (Profits) Surtax Act, 1884

[Placed in Library. See No. LT-2688/
78.]

(5) A copy of the Interest-tax
(Amendment) Rules, 1978 (Hindi



